GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO. 3010
TO BE ANSWERED ON DECEMBER 16, 2021

PENDING ARBITRATION OF NTPC KAHALGAON WITH HSCL

NO. 3010. SHRI SANJAY JADHAV:

SHRIMATI BHAVANA PUNDALIKRAO GAWALI:
Will the Minister of Housing and Urban Affairs be pleased to state:

(a) Whether it is a fact that the Ministry has proposed to Ministry of
Power for resolution of a pending arbitration of NTPC Kahalgaon
with HCL, through Administrative Mechanism for Resolution of
CPSEs Disputes (AMRCD);

(b) if so, the details there of and the action thereon;

(c) Whether it is a fact that Officials of Ministry of Power are
purposely avoiding proposals in this regard and if so, the details
thereof; and

(d) the details of dates proposed by Ministry for AMRCD hearing and
the reasons of non giving of dates by the officials of Ministry of
Power and action thereon?

ANSWER
THE MINISTER OF STATE IN THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
(KAUSHAL KISHORE)
(a) to (d) A proposal for consideration of the case by the Committee

of Secretaries (CoS) under Administrative Mechanism for Resolution
of Disputes of CPSEs (AMRCD) was sent to Ministry of Power by
Ministry of Housing and Urban Affairs (MoHUA) on26.10.2021 with the
first meeting of the CoS scheduled on 8th November 2021. The
meeting, however, could not take place and has now been

rescheduled for 20.12.2021.
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